IN THE CENTRAL ADMINISTRATIVE TRI'(UNAL
* PRINCIPAL BENCH, NEW DELHI.

‘ OA.No789/95

Dated this the 18th Day of September, :1:995. :
Hon' ble Shri S.R. Adige, Member(A).
Hon‘ble Dr. A. Vedavalll, Member(J Yo
Shri Jai Pal Sharma,
Life Guard,

Government Boys Sr.Sec. School
Bharat Nagar, Ashok Vihar-III,

Delhi~52. .. -Applicant.

By Advocate: Shri D.R. Gupta.

versus

-1 Lt. Governor,

Govt. of National Capital
Territory of Delhi,
Raj Niwas Marg, Delhi.

2. Chlef Secretary to the
e Govt. of National Capital Territory

of Delhi, Delhi.

3. The Director of .Education,
Directorate of Education,
Delhi Administration, Delhi.

4, The Dy.Director of Education,
: ‘Directorate-of Education,
Delhi Administration,
Bports Complex; " ‘Chartarpal Stadlum,

Moden Town, Delhi , £3 .Res;)ondézits. .

gy Advocate; Shri Anoop Bagai.

ORDER(Oral)

(8y Hon'ble Shri S.R. Adige)
“We have heard the learned counsel for both the partles.

2. Shortly stated, the applicant Shri Jai. Pal: Sharma ‘who
was appointed as Life Guard in the Government 8057‘5’ Semor g

‘Secondary School, #8harat Nagar, Ashok - Vihar, Delh1 in 1972 L

m,d, 4 : :
on adhoc basis A is still contlnulng in that capac:.ty. ‘;,The[

appllcant has prayed  for regularisation of his services, :Eor

,.gra.nt o:f selectlon grade or al;(ternatlvely for m sfcu promo*tlon'

in terms of Finance Ministry Circular dated 13.9. 91 and for

a‘ccordmg next higher scale.

3. The applicant states that despite repeatedj ,repré:éeﬂ-r

;fcatlion‘s_, he has received no reply, compelling him to come -

to this Tribunal.




% We dispose of this OA with a direction that, injjihe
évent that the applicant files a detailed and self *fcontaiﬁéd

‘representatlon ) 01t1ng the relevant rules and law on the sub;;ect
1 fn [ dal 7me,.//~ Ga 17 M M‘u 4
w1th1n one nonth 4 the respondents. w111 con51der the same )a,nd
Ferneon # .
pass a detailed J spea.klng’and reasoned order/\w1th1n three months

from the date of receipt of such representation, if so fllad
This OA is disposed of acdordingly With liberty given -to the

applicant that if after disposal of the representatlon flled

by the appllcant any grievance stlll surv1ves, 1t w111 be

open to “him to agitate the same, if so advised‘ through

approprlate orlglnal proceedlngs in accordance with law. No ¢ 5 ’J‘r ﬁ’«:,’fi 2':';

o N (Dr. A. Vedavalli) ', ad)
: *ﬂ f - Member (J) _ - Member (A)
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